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OA.674/99 at.2-6-99
Order

oral erder (wer Hon, Mr, R, Rangarajan, Member (Admn)

lleard Mr. Ravinder Goudifor Mr. M. Venkatram Reddy
for the applicant and Mr, Jacob for Mr. B.N, Sharma for
the respondents.
1. This oA is filed praying for setting aside the oral
termination dated 7-4-1999 of respondent No.3 by direct-
ing the respondents to regularise the services of the
spplicant duly faking the long length of service into
consideration and grant consequential benefits, |
2. It is now stated that the applicant has been
reengaged which is 3lso admitted by the counsel for the
applicant.
3. The applicaat has not filed any representation for

regularisingzhis services, He is permitted to make a

representation now to the respondents within one month

from the date of receipt of copy of this order. The
respondents shall consider the applicant's case for
reqularisation in accordance with the rule.

4. Wwith the above directioa the OA is disposed of.

f—"T

No costs.
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(A.S. arameshwar)} (zgen?nggiaja?)
{Judl.) Member n.
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